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BEFORE THE NATIONAL GREEN TRIBUNAL,
(WESTERN BENCH) PUNE

Execution Application No. 11 of 2022
IN

Original Application No. 194 of 2018 (PB)
(Earlier O.A. No. t7l20t8 (wZ))

BETWEEN:

tuhish Rohidas Shinde & Anr.

Versus

Lonavala Municipal Council & Ors.

..Applicants

... Respondents

SHORT AFFIDAVIT

I, Suresh M. Pujari, Age'. 46 yrs, Occ: Business, R/at: Plot

No.106, Building No. F-20, Durvakur Housing Society, Chikhli

Pradhikaran, Pune- 62 Maharashtra, do hereby solemnly affirm

& d state as under:-

i at7 5i:

-/

ft,re
1 at I am the Applicant in the above mentioned Execution

plication as such am conversant with the facts and
j" circumstances of the case and am competent to swear to this

affidavit.

2. I say that I have filed the present Execution Application seeking

execution of the Order dated 16.12.2020 passed by this Hon'ble

Tribunal in Original Application No. 194/2018, whereby this

Hon'ble Tribunal while dealing with the issue of illegal

encroachment at Survey No. 24, Village: Bhushi, Taluka: Maval,

District: Pune confirmed the following findings of the Joint

Committee Report dated 01.01.2020:

"11.. The Committee has observed that Prakash Porwal has done following

illegal activities.

a) He has made dumping in Indrayani River Bed by constructing retaining

wall on the nofth side of Suruey No. 24. He has also constructd a temprary

Yi
+
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swinging foot bridge from the encroached area on the north side to the

northern bank of the Indrayani River. The same is also illegally constructed,

b) Mr. Porwal has also made dumping for construding for illegal approached

road by dumping in the Indrayani River on south east boundary of Suruey

No.24 and has also constructed an illegal gatg retaining wall and fencing.

c) He has also constructed illegal fencing on the north western boundary. He

has also in possession of encroached area to on the nofth side of Survey No.24

which has been reclaimed by illegaldumping and construction of retaining wall

in Indrayani River.

cotvclusroM:

The Committee has conclusion on the basis ofthe demarcation dt. 24.12.2019

and the objections filed by the applicant that Mr. Prakash Porwal has made

and

.mtr towards north bounda X9

n

c1

*
the orocedure as early as oossible. This decision shall be

the Hon'ble National Green Tribunal Nodal Agency Chief Officer, Lona

Municipal Council. "

3. This Hon'ble Tribunal while confirming the flndings of the Joint

Committee in iG Report dated 01.01.2020 held as follows:

"6. The Applicant has filed fufther objections on 18.02.2020 which have

already been gone into and indefinite exercise is not called for. There is also

no merit in the objections of the respondent No.S. Demarcation has been done

by a Committee of competent authorities under directions of this Tribunal.

The said report has to be aded uDon.

iaaarAiaalv 'se of this

o

7.

to take further I
znnliratittn "lir-aiihd tho

I
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case of anv dispute, the Collector who is the statuton/ authoritv

under the relevant law may issue further directions."

4. Thus, the Joint Committee in its Report dated 01.01.2020 had

concluded that the Respondent No.5 had undertaken illegal

dumping and encroachment in River Indrayani of 257 sq. mtrs

partially towards north west boundary, north boundary and south

east boundary of Survey No. 24 in Indrayani River and the

Committee had decided to take appropriate action of removing

dumping and encroachment as per the procedure as early as

possible. Further, the said Repoft of the Joint Committee was

considered by the Hon'ble Tribunal on 16.12.2020, whereby the

Hon'ble Tribunal was pleased to direct implementation of the

irections in the loint Committee report dated 01.01.2020. Also,

Q' e Hon'ble Tribunal while disposing of the Original Application No.

of 2018 was pleased to direct the Collector, who was the

tutory authority under the relevant law to issue further

directions for compliance of the Joint Committee Report dated

01.01.2020. Thus, vide its order dated 16.12.2020, the Hon'ble

Tribunal in unambiguous terms directed the Joint Committee to

take remedial action in terms of its Report and implement its

decision of removing the dumping and earth-flllin9 of 257 sq. mtrs

at Survey No. 24, Village Bhushi, Tal. Maval, District Pune.

5. After the passing of the Order dated 16.12.2020, the Respondent

No.1, on numerous occasions fixed the date for implementation of

the order dated 16.12.2020 passed by the Hon'ble Tribunal,

however, for one or the other reasons the removal of illegal eafth

filling from the Impugned site could not be undeftaken, and till

]
+
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date the Respondent Authorities admittedly have not complied

with the order dated 16.12.2020 passed by the Hon'ble Tribunal.

6. Thus, the Applicants herein were constrained to file the present

Execution Application before this Hon'ble Tribunal. While

adjudicating the present Execution Application, this Hon'ble

Tribunal vide its order dated 16.12.2022 took cognizance of the

delay on the part of the Respondent No.1 to execute the order

dated 16.12.2020 in OA No. 194/2018 and on an oral undertaking

of the Counsel of the Respondent No.1, granted 15 days time to

the Respondent No. 1 to comply with the directions dated

t6.L2.2020 passed by this Hon'ble Tribunal. Further, the

Respondent No. t had been directed to file a detailed affidavit,

showing compliance

Hon'ble Tribunal.

7. Thereafter, the Appli

of the order dated 16.12.2020 passed by this

cants on 20.12.2022 wrote to the Respo

No. 1 informing the Respondent No. 1 about the order

L6.72.2022 passed by this Hon'ble Tribunal in the p

't

otj

Execution Application and further requested the Respondent

1 to intimate the Applicants about the steps taken by the
C

Respondent No. 1. The letter dated 20.12.2022 issued by the

Applicant No.2 was also served upon the Respondent No. 2 to 4

and Respondent No.6 and 7. A copy of the letter dated20.L2.202Z

issued by the Applicant No. 2 to the Respondent No.1 to 4 and the

Respondent No. 6 and 7 is enclosed herewith as ANNEXURE A-

1.

B. Thereafter, I was informed that the Joint Committee

on 29.12.2022 and 30.12.2022 gathered at the Site in question to
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I

undertake the demolition of 257 sq.mtrs in terms of the order

dated 16.12.2020 in OA No. 194/2018 and order dated L6.12.2022

in the present Execution Application. I say that, no notice

whatsoever was issued to me, even though I am the Original

Applicant before this Hon'ble Tribunal. Be that as it may, the

alleged demolition undertaken by the Respondent No.1 was being

live telecasted by Lokvishesh News and therefore, the Applicant

could watch the demolition being undertaken by the Respondent

No. 1. During the said demolition, it has been observed that

despite police protection, the Respondent No. 5 has hindered the

demolition of 257 sq.mtrs in terms of the order dated 16.12.2020

in OA No. L9412018 and order dated 16.12.2022 in the present

Execution Application by laying down before the JCB machine.

rther, it could also be seen that the Respondent No. 5 sat on

bucket of the JCB machine to prevent the Respondent No. 1

undertaking compliance of the order dated 16.12.2020 in OA

19412018 and order dated 16.12.2022 in the present

Execution Application. The Applicant herein has taken screenshots

of the live telecast showcased by Lokvishesh News, in Lonavala

and is annexing the same before this Hon'ble Trlbunal. Also, the

entire demolition has been recorded by the Lokvishesh news and

is available on h

The Applicants fufther undertake to provide the video of the live

telecast to this Hon'ble Tribunal in a pen drive as and when

directed by this Hon'ble Tribunal. A copy of the photographs of

Survey No. 24, Village: Bhushi, Taluka: Maval, District: Pune with

?
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regard to the demolition undertaken on 29.L2.2022 and

30.L2.2022 are enclosed herewith as ANNEXURE A-2.

9. It is submitted that despite a stringent order being passed by this

Hon'ble Tribunal on 16.12.2022, to remove the illegal

encroachment of 257 sq. mtrs at Survey No. 24, Village Bhushi,

Tal. Maval, District Pune, the Respondent No.1 has merely dug up

a part of the encroachment, however the chunk of encroachment

at the site in question is yet to be demolished. Further, a perusal

of the live telecast of the demolition and the photographs annexed

hereinabove make it clear that yet again the Respondent No. 1

succumbed to the pressures and hindrances caused by the

Respondent No.5 despite police protection and refrained f
complying with the orders passed by this Honble Tribuna

10. In view of the above developments, I, once again w

Respondent No.1 on 05.01.2023, bringing to the noti
\C3

Respondent No. 1 its illegal action of not complying with

dated 16.12.2020 in OA No. 19412018 and order dated 16.1

in the present Execution Application passed by this Hon,b e

Tribunal. Vide the said letter, I informed the Respondent No. 1

that demolition of the entire encroachment in terms of the order

dated 16.t2.2020 passed by the Tribunal had not been

undertaken and the 15 days granted by the Hon'ble Tribunal from

the order dated 16.12.2022 expired on3L.L2.2022. the said letter

was also sent to the office of the Respondent No. 6 and 7. A copy

of the letter dated 05.01.2023 issued by the Applicant No. 2 to the

Respondent No.1 and the Respondent No.6 and 7 is enclosed

herewith as ANNEXURE A-3.
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11. In view of the facts and circumstances stated hereinabove, it is

submitted that the order dated 16.12.2020 passed by this Hon'ble

Tribunal in OA No. t9412018 stands non-complied due to the

negligence and the callous attitude of the Respondent No. 1 and

5. Therefore, it is submitted that this Hon'ble Tribunal, considering

the defiant and unruly attitude of the Respondents, may be

pleased to take strict action against the Respondent authoritles,

more so Respondent No. 1, by imposing strict penalty on the

Respondent No.1. Further, it is requested that this Hon'ble

Tribunal may be pleased to ensure compliance of the order dated

16.L2.2020 passed by this Hon'ble Tribunal in OA No. L94l20tB.

Whatever stated hereinabove is true and correct to the best of my

knowledge and belief and no material has been concealed

therefrom.

DEPON

VERIFICATION

Verified dtLo,-utasntnis r?.iL.day of A.:n:i.2023 that the

contents of the present affidavit are true and correct and nothing

material has been concealed therefrom.

Slrorn before me on this D

*i;5r-{ff;"i,ff
onirvalq)by .

P.u*L
,fr.ntlfi;,j
.^....D"44J*,

IL

ir

Advocate, Pune ilonavala)

$v
7

NO
l'lcvt. Dl india

Pune (Lonavala) (M.S.) lndia
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t
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Dale: - 20.12.2022

From,

Mr. Sufesh M. Puj6ri,

Add: Flat No. 106, Bldg No. F-20,

Durvankur Housing Society,

Chikhali, Pradhikaran,

Pune-62.

To,

Lonavala Municpal Courrcil,

Taluka- Maval,

District- Pune 410401

(Nodal Agency of the Joint Committee,

Constituted in terms of the order dated 27.02.2019 passed by the

Honble National Green Tribunal in O.A. No. 194/2018)

Subject: Order dated 16.12.2022 passed by the Hon'ble

National Green Tribunal in Execution Application No.

Ltl2O22 (tUz) in Original Application No. 194/2018 (wZ)

before the Hon'ble National Green Tribunal.

1. Hon. National Green Tribunal had passed a final order dated

L6.12.2020 in the O.A. No. 194/2018 (WZ), the relevant part is

as follows: -

"ll. The Committee hos observed thot Prokosh Porwol has done

followi ng ill eqol octivit ies.

SIltltE-l;;r;q; frqp1
Ffo1q.Ar qmftrre

Ll-@6u
Gffi
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a) He hos mode dumping in lndroyoni River Bed by

constructing retoining woll on the north side of Survey No-

24. He hos olso constructed o temporory swinging foot

bridge from the encrooched oreo on the north side to the

northern bank of the lndroyani River. The same is olso

illegolly constructed.

b) Mr. Porwol hos olso made dumping for construction for

illegol opproached rood by dumping in the lndrayoni River

on south eost boundory of Survey No.24 and hos olso

constructed an illegol gate, retoining woll and fencing.

c) He hos olso constructed illegol fencing on the north western

boundary. He has olso in possession of encrooched oreo to

on the north side of Survey No. 24 which hos been

recloimed by illegol dumping ond construction of retoining

woll in lndroyoni River.

CONCLUSION

The Committee hos conclusion on the bosis of the demorcotion

dt. 24.12.2079 and the objections filed by the opplicant that

Mr. Prokosh Porwol hos mode and illegol dumping ond

encroachment in the lndroyoni River of 257 sq.mtr. portiolly

towords north west boundory, north boundory ond south eost

boundory of Suwey No. 24 in lndroyani River. The Committee

hod decided thot the local authority sholl take oppropriote

oction of removing dumping ond encroochment os per the

procedure as eorly os possible. This decision sholl be submitted

with Hon'ble Notionol Green Tribunol Nidol Agency Chief

Officer, Lonovola Municipol Council. "
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The copy of the order of Hon. National Green Tribunal dated

L6.L2.2020 is enclosed herewith and marked as ANNEXURE

A.

2. The constituted loint Committee had miserably failed to

comply with the above said order of the Hon. National Green

Tribunal, which compelled me to file an execution application

before the Hon. I'lational Green Tribunal for implementation of

the above said order.

3. In this regards the Hon. National Green Tribunal was pleased

to pass the order dated 16.12.2022, wherein the loint

Committee and specifically LMC the Nodal Agency has been

instructed to remove the illegal encroachments and eafth filling

as mentioned in the Hon. National Green Tribunalt order dated

L6.12.2020 (also mentioned in para 1 above) within a period of

15 days from 16.12.2022 i.e., before 01.01.2023 and submit a

detailed affidavlt givtng complianee report to Hon. National

Green Tribunal. The copy of the order of Hon. National Green

Tribunal dated 16.12.2022 is enclosed herewith and maked as

ANNEXURE B.

4. I being an applicant should be all at times be intimated about

the steps taken by you in this regard.

Dalei 20.12.2022

Place: Lonavla

F m

Mr. Suresh M. Pujari
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Coov to: -

1. The Water Resources Department.
Government of Maharashtra,
Through its Principal Secretary
Mantralaya Main Building,
3'd floor, Madam Cama Road,
Hutatma Raiguru Chowk, Mantralaya,
Mumbai-400032.

2. The Environment Department
Government of Maharashtra,
Through its Principal Secretary,
New Administrative Bhavan,
1Sth Floor, Madam Kama Road,
Mantralaya, Mumbai-400032.

3. The Maharashtra Pollution Control Board
Sub-Regional Office,
Through its Member Secretary,

fog Centre, 3'd Floor,
Mumbai Pune Road, Wakdewadi,
Pune-411.003.

4. The Collector,
District Collector Office,
Opposite Sassoon Hospital,
Station Road, Pune-41 l. 001.

5. The Deputy Superintendent of Land Records,
Vadgaon, Maval
Tal. Maval, Pune.

-TRUE COPY-
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Tfr o\/"t/R"tt
t ffirrriq,
s

alrrc{r< - utqT \rtr fq|t
ffie mqi-fi q o q, ffirt mqi-s {tF-R o

gq-ba arcfiir frtm&, ffi TrE-fiur
st- qr Wfu

#ffi.;ffi's
Rrqq :- qlqrEar ;r{Rqrfihfi-f, EqrqRTtrq:fr
fiETf - 3TrRq IH-{RT ffil e gilr Rtq tfr"n-ddr qrnqfu{ E r,fl{

{rft rfta cqm +Qfu
BrmG-ffi ffi+rm ffiqt-d tqv/f o\c (WZ)

qd-{fm ffi+{H fiqi-n t t/t.RR (wz)

rr6t(.r,

fr qrfr e-fr 6{urrt dr6r-(fir qrfi-d }rqru} a-f,rft Br{ fr-{dt al irM
iltTq-ar rrriqRrE +'i rtt er.t+ q{ q'rd-,.}iqr {,Fr+,rqr,ft-or ffi q rrqr-qrtr Er-+o fi ffflt{T
a-rn er{ q-rrq 6-frf, Bil-*. di."rmdr +fl-{ gqft ,n-q tfio * qft.R{r frfl-q, u€ mqiq Rx,
qqm qr& qzra, alqrq-dr i"ft-m rF{Rft trff-r-sT fr"fr'qil qt q-rf, qri ffi q-fi-d +firJrt{fi-{
er{H a-fl{ qtqfl-q- {rqq rfi-a a-+rE qifi Gtfrq eTr+{r qrftd"ffi-q uq-G BTfrf,q"r

firf,{ a-drqwl-{d at n-{dr rrriq-fu( qt{r E{ R o R o Trd 3il&T Pd- Eti. wm; utc[a; qt-{ E{
Rl"rq-ff q-{-iq-R{ti fir-&-q +rtr q ircqrt 3Id-{R <ffi yer q-{m-{gsr{ tAsr{ erqf, affi
BmdT em-rf,qrt g_€T t q/t f /f o 11 ttfr urr erRm-qur dM qdqr qrr<rRra( trd- sn*.
ffi-{n Wrqrft-i a-fr dt'rr{ar {rr{qRrt} vcq s{fr'm.qur t\ ffi eil-il EdRr{rq errqrrcrdr

A{TqI'I.{T{IT PA en*d. w gff ed-m ;qmffi{rqr+ eniar qqa em-m gFFsrur-l-.t

Rffi *-flrE{fl qrRqRrt-fl'qsqrqd BrqS qr qrqfr trai ds ffi{ lr<r?rdT ar+or ert.
{Et{q, d]"n-{ar qrT{qft{+} q-{r sTfrtrqur s'r-duqr.il.ril 6r& rrft-q-eT1u1 iTTrn-.ril +e-ft

qrfr ;riRrRrH gqrffi fr qBil cr&f, qifr s'r* F+rgtgfr rr<q eTRfrqur 5p66 sarqffi
fiff ryfra ere-qrqr R'qd eqr+r fr:qfq t-dr erte. at+frlq qr errfi-+ g.E +{f, artq-srftd
e-q-r mlff egl.tI{Td q€Tftd'zEruqril sTrfr sil-*. q-{r sffa qrRqfu-{ Trr{ Wrr{ s-rqffi
tqi--+td- a,{d f,r* enrr* qrift B-d-w{q il-4 6.t-d qq-qr+ Rg-i. {a q<rerat e{Rfiqur
zFTa!-qrfl v<t q=F-rsr-cl-cq-rcT e mq m-ta wqr, iffifr qTcruzrrfl B{sq,il fr:qfq-m{-a errarm

Wt qrnqfrq eTtffi q qtfi-fl sr ffi +-{d qq* TRsr +r+a e{flqr+ Het Rffi
ffiq rc* fu+ +f, snB. zTT "il-{d rr-{E srcremr qtfi=ai-* q66 Qqps td-cr

.--tr.fr-\"Ql?t6-:ire+, ff{m
ailurraar arr?rf?,r,

ANNEXURE A-3
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arRqftr-fl Uq-q-a qre. .ilt qq{ ffi-f, q}uppqa ;flRqmn erff*-,qur atswt s{{, [qn:
gtqrf-ffi E qtfi-fl ?ia"TT * rr{ qr{tq-{ uqRra srqq Mtq \r{,er n$m ql{-{rf, Hr B{,rult
srflrftft-fr rrrql il-c{ilril e srRrR,q.[l,Fl;rvlkr q-sarat fr'qfuT q-,ft-f, q{qlq e.{q a-d .{rt

q6tfl, + qqmqri eA-fr U{d fi r ? /t ?/R " 11 rtfi ffi'fi e{if,{ zt-t flqd elqq=r
+-s{ qrsi B-{f,uqr* {FFr-ir-r- qB. Eq{ i-a ar+ra el{f,{ M"f, gqffM qBil Tr&f, qifr
eug{Tqr {ffi +{ t fi-c F{€ mr{qri m-frr enreqrqr qtcr aqqr +w mrfr nft srr$ qrgq
grr-+r frri"r s-{u-qTrn q-ffi +mr errB, {rr{ tr+-ruft Uc+rfffi qBd- Tr&{ ffi sr+rqr qt {ro
q-i-+qft {rr;rrf, +d- Bfirqrq Hs Rqq ti. urE qGil qr&i{ qifi m qrqa *ar qqrqrc *-qil-

qqqt* ile flcpr.il effisrfr iqi-* ffiftd qtfi{ft Elnt rrc+q BTre.

fiitq, ffi( drqFra[ ;r'riqRrq fr Uq-+ BTf*{pT E +.rde]-dril qf, Bmq[t 665q1 fl]firt
3rd $-+ flqieqrd Erq-nr ft-ft-d BTe. Tretrtr erd ar qTqTcrq[fr gimr €T{ H]qr fir{r+
BrB+.n +ft rqt aq.a sn*.

.rft enqq reE sr+'<uft ileT qrf,ri { ;qt"rrf,"nt Rder qrffi mft eiqq,r+qmuft
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05/01/2023 

To, 

Hon. Collector, 

Pune 

 
Complainant-  Suresh M. Pujari 

   Flat No. 106, Building No. F-20 

   Durvankur Housing Society,  

Chikhli Authority, 

Pune-62 

Sub: Regarding Corruption at Lonavala Town 

Corporation. 

 
Ref: Ashish Rohidas Shinde and Others Versus 

Lonavala Town Council and Others National 

Green Tribunal 

Original Application No. 194/2018 (WZ) 

Execution Application No. 11/2022 (WZ) 

 
Sir, 

 I the undersigned complainant filed the 

complaint application as below that- 
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 I file this complaint application regarding 

delay and corruption caused in business carried 

since several last years at Lonavala Town 

Council. National Green Tribunal passed final 

order for Lonavala Town Council in 2020 to 

demolish encroachment constructed on putting 

soil illegally in Indrayani River by Prakash 

Mishrimal Porwal, Shri. Ekvira Nivas, Survey no. 

24, Near Pradhan Park, Bhushi Village, Lonavala. 

Applicant filed execution petition again since 

Lonavala Town Council acted nothing for last 2 

years, when the court passed order for town 

council to demolish said encroachment on 

16.12.2022 again. Lonavala Town Council 

promised the court to demolished said 

encroachment in 15 days during said hearing. 

Earlier also the court passed order for Town 
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Council regarding delay committed in business 

and asked to deposit big penalty for same.  

 
 Lonavala Town Council has yet acted 

nothing properly to demolish said encroachment. 

Town Council Chief Officer Mr. Pandit Patil 

showed as acting to demolished said 

encroachment few days back. Said action 

released by Lokvishesh local news channel is 

released all over in the country. Said action 

showed the Town Council City Survey Office is 

lifting soil of some part marked only. Said 

Prakash Porwal is objecting to demolish and 

encroachment near old residence and was 

causing problem to run JCB, when all 

Administration Officer and Police are showed in 

the said Video Clip as standing looking there 

only.  The court suggested the  Town Council to 
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take support of Police if required for same but 

encroachment demolishing staff of Lonavala 

Town Council, Chief Officer personally and Police 

Staff all are present there at the premises but 

Prakash Porwal alone is seen causing problem for 

Government business and using wrong language 

there. 

 
 The date prescribed by Hon’ble Court is 

terminated on 13.12.2022 and the Court is likely 

to act strictly regarding same.  Much time was 

there available but Chief Officer Pandit Patil 

showed wrongly that acting for last 2-3 days 

purposely and tried to create wrong evidence. It 

is cleared the Chief Officer Pandit Patil supported 

Prakash Porwal under case. It is required to 

investigate immediately since said Pandit Patil is 
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most likely that committed big corruption 

regarding same. 

 
 I am filing this application with your office 

since said Lonavala Town Council is under your 

jurisdiction and judicature. Hence I have 

reserved rights to file this application with court 

as evidence. 

 
 Hence kindly consider the case and to pass 

order for Lonavala Town Council to follow 

immediately order passed by Court and I kindly 

request you to pass order to investigate strictly 

whether any financial business is carried with 

Porwal regarding corruption of Chief Officer 

Pandit Patil with same. 

 

Complainant 
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Sd/- 

Suresh M. Pujari 

 
For information to- 

1. Hon. Divisional Commissioner Revenue, Pune 

2. Hon. Sub Divisional Officer, Maval 

3. Hon. Tahsildar Maval 

4. Chief Officer Lonavala 

5. City Survey Officer, Wadgaon, Maval 

 
Note:- Order dated 16.12.2022 of National Green 

Tribunal is enclosed herewith.  
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PAWAN KUMAR <pawan2110k@gmail.com>

Service of short affidavit in EA no. 11 of 2022 pending before the Hon’ble
National Green Tribunal, Pune
1 message

Samridhi Jain <samridhi12318@gmail.com> Wed, Jan 18, 2023 at 4:15 PM
To: ajaygadegaonkar@yahoo.in, Saurabh Kulkarni <sdkadvocate@gmail.com>, "Adv. Saurabh Kulkarni NGT"
<kulkarnisaurabhd@gmail.com>, Manasi Joshi <adv.manasi.joshi@outlook.com>
Bcc: pawan2110k@gmail.com

Sir,
With reference to the aforesaid matter, we are concerned for our clients, the Applicants.
PFA herewith a Short Affidavit on behalf of the Applicants. 

Thanks & Regards,
Samridhi Jain, Advocate
Supreme Court of India
A-10, LGF, Lajpat Nagar III,
New Delhi - 110024
Mob. 9890210579

Final Short Affidavit Suresh Pujari (1).pdf
8631K
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